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satellite and to  induce a West-
ward drift to bring the satellite
to its station (74 degree East) in
the geostationary orbit. After ac-
quisition of station in the geosta-
tionary orbit the spacecraft has
been put in three axis stabilisa-
tion mode with one momentum
wheel and one reaction wheel
running. At 1443 hrs. on 20th
April the deployment of the C|S-

- band antenna on the Westface of

the satellite was successfully com-
manded. The same command was
expected to release the solar sail
restraints to enable solar sail dep-
loyment through execution of the
same command for an extended
time. However so far solar sail
has not deployed despite multiple
commands from MCF.

7. To deploy the undeployed C-
Band Reflector a number of conti-
ngency operations were carried
out after a great deal of study and
simulations. The positive indica-
tion of successful deployment of
v-Band Antenna is available on
the Telemetry. The Radio Fre-
quency (RF) tests on this antenna
are to be carried out shortly. The
deployment of the C-Band Reflec-
tor has also made available East-
face thrusters for fine orbit con-
trol purposes including East-West
Station keeping. Now full atten-
tion is being paid to the deploy-
ment of the solar sail.

8. The health of the spacecraft
continues to be satisfactory and
the spacecraft is responsive to
commands from the MCF. The
difficulties experienced in IN-
SAT-IA orbit raising and deploy-

ment are not uncommon in space

missions especially in the case of
first flights of new spacecraft.
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[MRr. DEPUTY SPEAKER in the Chair]

CALLING ATTENTION TO MAT--
TER OF URGENT PUBLIC
IMPORTANCE

RerPORTED EYE-OPERATIONS By
QUACKS

w& T (TwTy)
IJY Wged, W Ffgdadw  w@w
g & fawtarEw fawg &1 &<
= YT ohET-EHeT WA &
T feamar g i< daT F@r 3 W&
T AT § T a9 & ——

“TYHT ¥ #IT IO AT @ AW
Wt ® Fafafet 7 & AWy
w?ﬁﬂmnﬁfaﬂrwma‘ LEh
# AOTTT PHT I B qOCOTHEET

AT el & e gy g@id &
TRETL TUT & WWQ | qLhr AT

# T FnaEt 1

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRIL
B. SHANKARANAND): The
Government of Rajasthan have
informed that certain unqualified
persons carried out eye operations
in a dharamshala at Lalpur Vil-
lage of Dholpur Sub-Division
from 2nd to 8th March, 1982. The
matter was enquired into by the
Deputy Director, Medical and
Health Services, Rajasthan along
with an Ophthalmologist of Dhol-
pur Hospital. It was found that
13 eye operations and 3 other
operations had been performed.
Of the 13 eye operated patients,
only 11 could be contacted. One
was a child who, on examination,
was found to have a healed sear
on the lower lid of the left eye.
In the case of remaining 11 per-
sons, their eyes were found seve-
rely damaged and ‘thev ;were ad-
vised hospitalisation. In 2 cases,
evisceration was performed in thc
hospital." N P

.
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9. According to the Director o_f
Health Services, Rajasthan, simi-
lar operations had been carried
out from 20th to 25th March 1982
at Rajkhera Tehsil headquarters
by 3 persons on 14 patients with
ordinary shaving blades and Rs.
150]- to 200|- have been charged
from each of them. Out of the
patients operated, 12 were shifted
to the General Hospital, Dholpur
for treatment; the rest could not
be contacted. The police have ar-
rested all the 3 persons.

3 The police have also a.rre_sted
one Shri K. L. Sharma of Udaipur
and his three accomplices on 1n-
formation that they were organis-
ing eye operations in Vlllage
Karavli from 3rd to 5th April,
1982. The entire matter is under
police investigation.

4. The Government of Raja.s-
than have taken prompt action in
the matter. Thev have also issued
instructions to the Chief Medical
and Health Officers to take effec-
tive steps to prevent occurrence
of such cases in future.

5. There are no reports from
any other State regarding eve
operations conducted by guacks
by using ordinary shaving blades.
1 share the concern of the Mem-
bers of Parliament about these
unfortunate hapibenings and our
sympathies are with those who
have suffered. There is no doubt
that persons indulging in such
criminal activities deserve most
stringent punishment.

6. Under the National Program-
me of Control of Blindness, the
Central Government have issued
detailed guidelines to all the
State Governments stipulating
that cataract operations should
be _verformed by qualified and
exverfenced Opthalmic Surgeons
enly. It has been emphasised
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that permission should be obtain-
ed from the Chief Medical Officer
of the District for organising eye
camps. As a measure of Health
Education, programmes are re-
gularly broadeast through the All
India Radio informing the public
to get themselves operated by
qualified eye specialists only.,

7. There is need to enlarge the
facilities for cataract operations in
the rural areas. We have already
provided financial assistance to
acquire 20 more mobile units in
addition to 45 already supplied to
the States. The Ophthalmology
Departments of 250 District Hos-
pitals have already been streng-
thened. We are extending these
facilities to 50 more hospitals
during the current year.

~ 8. While Government is doing
its best in augumenting the faci-
lities under the National Pro-
gramme of Control of Blindness,
the success of the programme,
however, crucially depends upon
t}}e cooperation and active parti-
cipation of the community. In this
context, the yeomen service ren-
dergd by genuine voluntary or-
ganisations deserves appreciation.
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WT 9g AT I § [ wrea Pt T IT g, IA@ Pau Pawr afywr-
ofeeg & T®@ & IAETC A gaial fal, fsfewe dfawe @1 saex

SHRI B. SHANKARANAND.

: gl Sl Sir, the hon. Member has raised
qT A FT FYUT FT & 9T H18 g7 many questions in this case. No

g, 5 NG @ FA a6 4 doubt he has given a vivid des-

THEL F1T T HAOA 7 cription of the unfortunate hap-
il ‘ penings, according to his infor-

(4) 9T @7 &9 U, FT IAH] mation, but I am not sure about
Feata WAt a1 Pt gHw #1 FfeF the correctness of details. But it

ggEAT I I AT g, o wAT wgad is true that such unfortunate

4 . - : happenings have happened and
IRW FT qA | WA wEERI T Wwe must appreciate that the Gov-

TH IC W Y4 aFq4 H LA ernment of Rajasthan have taken
aar fzar g®  wfww Pow & &1 prompt action not only in arrest-
e T T g, IAE SET a ing the culprits, but also they
fopnors & Ty 2 | §ET A have taken actjon to see that such
N fE TaET afwEm § cases or instances do not occur in
AU g = bondiaiog ! future. They have given instruc-
afus sfds w3z 2 ; ‘W[‘ 3!1’7371’% tions to all the health officials
of@ « s = g -few g, 3= and authorities at the district and

0 tehsil level to see that the guide-
. _ . lines issued in respect of
(5), 9 WS & RE gFA W EIEERY holding eye camps are strictly fol-
W17 satwar & srwy P wam, @ lowed and eye camps which are
Y 7 YRS ¥ T TN hetd B\ ugauthorlsed persons are
a';;‘ & a,; “_f_d_ m_em aq:f not allowed. \
: RaED)

gt LI I8 o i A Regarding the Rajkhera and
LT, § 0 a1 FWART F1 O Lalpur incidents, I have already
afg e wETEe m stated in my main reply that Raj-
TTaa, @ TeEE & TE FTE m Y khera people’' have been arrested

WTT §E and the persons at Karavli who
TIET ST FEFAT 97 | ﬂ;_f PR organised the eye camp have also
N fﬁ":, 'fr;m WT Te : been arrested, but the people who
Tq & it

‘ 3 are involved in conducting the
feame Frarl & & I¥ FAC, eye camps at Lalpur are abscond-

famis g9 wwe @ A gLar ing, the police have taken investi-
2 2 L gation in their hands ang since
D o the police investigation is going
® g faew &5 on, we are awaiting further details.
w1 fau g f% €F 5% % 9 P39 But one thing I should make it

" !
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clear to the House and that is that
in all these cases which: have been
brought to the notice of this House,
no permission was given either by
the Chief Medical Officer or the
Magistrate and whether they were
all eye camps, I do not know. I
do not call them eye camps simply
becaise somebody has published
some leaflet to mislead the people
because wvillage people are gulli-
ble, and to deceive them about
competency and capacity of these
people who were going to operate
on their eyes. They did all the mis-
chief. | I agree with the views of
the hon.. Member expressed by
him in so far as the publication
by such people of the leaflet is

concerned. These people have been
arrested.

The various questions posed by
him are:

- 1. Can quackry or the prac-
' tising of quacks be ban-
ned?

2, Can we derecognise or
withdraw the recognition
of those who are practis-
ing without any proper
qualification?

3. Are we going to have any
Central enquiry in these
matters?

4. Is the State or the Central
Government going to give
assistance to these umfer-
tunate people?

5. Has any action been ta-
ken against the officers or
doctors who have shown
their negligence either in
detecting or taking action
against these people?

... 6. Do. we issue the guide-
lines, the breach of which
will drag them to any
penal action?

I should say, at the moment we
do not have any law which is in

AFPRIL 23, 1982
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effect banning the practice of such
quacks. The quacllzs do not want
any law to “practise. They
after all quacks and they do not
wait for any law. Inspite of the
law these things will go on as long
as the society consists of anti-so-
cial elements who will exploit the
ignorance of the people. We have
many- laws in this country. -(In-
terruption).

Then there are many offences in
regard to mothers-in-law and the
daughters-in-law. You know which
are the cases of that type—dowry
and other things. There are laws.
There are offences also. (Interrup-
tions) I do not want . . . (Interrup-
tions). After all he is a professor.
He is more imaginative. I cannot

claim to have that imagination of
his.

PROF. MADHU DANDAVATE:

(Interruptions). Do not provoke
me. i

SHRI B. SHANKARANAND:
The hon. Member has certainly
made very good suggestions.

The unfortunate people who
have lost their eyes or whose
eyes have been damaged certainlg
need assistance not only throug

364

are

—

the Government but by the society -

also. I am not aware of the fact
whether the State Government
has given any financial assistance
to these people. I have no infor-
mation. ‘

In so far as the enquiry by the
Central Government is concerned,
these cases are under police in-
vestigation by the Rajasthan
police. We are awaiting the Te-
sults. We wish that the culprits
are brought to book.

It is a serious thing. We cannot
allow the society to be exploited
by these people who pose them-
selves as doctors. Members are
aware of the publication of many
advertisements in the national ;{a-
pers. Some people pose themselv
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es as doctors having certain spe-
cialisation in one field or the
other, They ruin the lives of
the innocent people. The urba-
nites too fall a prey to such adver-
tisements. It is a very serious
matter and that we should think
, of taking some action in this mat-
ter.

¢ As regards action against -the
- negligent -doctors and officens, 1
may say that the.State Govern-
ment are looking infto these mat-
. ters, Only" after'the pdlice in-
vestigation the Stadte —authorities
will fix responsibility’ . and take
action against the erring doctors-or
the officers. - .
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SHRI B. SHANKARANAND:
It is really 'a serious matter -that
these people are bogus persons.
These sort of things are not only
going on with these institutions
but, as has been revealed, even in
mapny modern.medical institutions
such things are happening which
are detestable. We have to find
out ways and means to prevent it.
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SHRI B. SHANKARANAND:
The Hon. Member has introduced

himself to the House saying that he
knows the area. He knows
the entire area. Therefore, I only
appeal to him to pass on the en-
tire information to me so that I
can take action against the per-
sons. The Hon. Member knows
all the persons and all the area.

At the outset, I must say let us
not indulge in fruitless exercise of
politicalising the health issues of
this country. It is only on such
issues that we speak with one
voice because health is the most
crucial asset for the country.” We
have to forget politics. We should
not politicalise the issués on such
matters where such unfortunate
happenings have happened.

(Interruptions)

MR. DEPUTY SPEAKER:' Not

that he has said it. It is a general

thing.

~ SHRI B. SHANKARANAND:
Since the Hon. Member said a poli-
tical leader and all that. That is
why I am saying. '

MR. DEPUTY SPEAKER: Can
the Hon. Minister not express his
opinion in the House, as you ex-
press your opinion many a time?
What is there?

SHRI SUNIL MAITRA: If
the Hon. Minister abuses me, is it
correct? : !

AN. HON. MEMBER: The Hon.
Minister is not abusing you now!

SHRI B. SHANKARANAND:
Don’t look at the affairs of this
country through political glasses.
fMfos T T @ & | INW I
/T §Fl | qweE E] s adiE
RIE (& 7 ITTCTALT | I8 -
g gt T g |

SHRI B. SHANKARANAND:

When you talk of a political leader,
I said 'Pont’ talk of politics;:

(Interruptions) J
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I have already said that you -are
a -person 'who knows the entire
area and I have already requested
YOoU.coove (4 o -

(f 1£terrupiiolris)

Pl.ease pass on the entire infor-
mation that you have in your pos-
sessioh so -tha't ‘proper‘action ¢an
be taken,

. As regards the institution of en-
quiry by the Central Government,
I have already stated that the en-
tire matter 'is in the' hands of the
State Police and they are investi-
gating and we are awaiting the
results.

Regarding Bharatpur—the Hon.
Member referred to the Bharatpur
case—I can only say that in the
General Hospital of Bharatpur,
cases were reported of pérsons
having lost their eye-sight due to
the negligence—that was the alle-
gation made by the persons con-
cerned—in operation in February-
March, 1981.

The matter was enquired into
at the instance of Minister of
Health and Family Welfare.

Dr. Dayal, who is Professor of
ophthamology, Rajendra Prasad
Centre, Delhi, went and enquired
into the matter and it was found
that a tota] of 456 eye-operations
were performed in Bharatpur Hos-
pital from January to March, 1981.

Out of these 338 were for catar-
act and out of these, 7 patients lost
their eyes due to post-operative
infeetion.? These operations were
not done by quacks. They were
duly performed in a hospital by a
very competent doctor and a medi-
cal team. The operations were
sucessful.

But the eyes were damaged be-
cause of the post-operation infec-
tion. I wish to inform the House
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that, due to this, since the infec-
tion might spread in the ward, the
ward was closed for a week from
16th March to 22nd March—so that
the infection should . not _spread
and afféct the other patients. It
will be quite unfair to say that
these operations were done by
quacks and they were not autho-
rised to perform these operations.
We have seen deaths occurring
even at the hands of the most com-
petent persons in the medical field,
not because of their fault but be-
cause of some cause which could
have been prevented or could not
have been prevented. But in the
case pf Bharatpur incident, it can
never be said that they were done
by quacks, or that they were done
by unauthorised persons.

The hon. Member wanted this
to be entrusted to the CBI for in-
quiry. Since the State Govern-
ments are inquiring into the mat-
ter and the police are investigat-
ing, I do not find any reason to
interfere in that.

st quw s tog . I AT
Ty & AT W &P gl qAWT § |

SHRI B. SHANKARANAND:
It is a suggestion for action.
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st v Paam awawl
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1

Nt W faemg oA SW @ X
T AHAT qqal @ar g | §154q
dfewe FStaa TH 1956 & wAl-
fae------

“No person other than a medi-

cal practitioner enrolled in the
State Medical Register shall
practise medicine in any State
"and any person contravening
"this shall be punished with
imprisonment for a term which
may extend to one year or with
fine which may extend to
Rs. 1000 or with both.

FIE ATA BT FLAFATE |

MR. DEPUTY SPEAKER: He
is also an RMP—Registered Medi-
cal Practitioner.
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I 10-6-80 # fawar g ¢

“Each year several thousands
die. and a few millions are
maimed at the hands of the
bogus doctors. Their number
is estimated to be several-times
more than that of qualified doc-
tors”.
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[MR. SPEAKER in the chair].

WTTT §TE & gara Pt & e
FET AT E -

“The IMC has in 1978 written to
the Union Government protest-
ing against the increase in the
number of quacks and has
sought a ban on the organisa-
tions which registered their
names. The Union Government,
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however, directed the State
Governments to desist from
any action against such orgam-
sations pending final decision.”
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SHRI B. SHANKARANAND:
The hon. Member started his. . .

SHRI INDRAJIT GUPTA: Dis
course.

SHRI B. SHANKARANAND:
I don’t say discourse..

SHRI INDRAJIT GUPTA: Har-

angue. .

SHRI B. SHANKARANAND:
I don’t want to say anything. You
can say that.

“SHR! INDRAJIT GUPTA: <ou
are searching for a word.

MR. SPEAKER: Mr. Indrajit
Gupta was just trying to help
you.

SHRI B. SHANKARANAND:
It is a straight question. Sir, with
a athetic tone, the hon. Member
was appealing 'to the House that
this child lost his eyes and could
not see the light, could not see
the mother and father of the
child. But it is also pathetic to
see that Members are closing
their eyes to the very progress
which we have been making in
the field of control of blindness.
‘(Interruptions). It is most unfor-
tunate that they do not realise the
situation that is existing in the
country as regards blindness. If
we see the epidemeology of blind-
ness in this country, I hope, my
hon. friend Mr. Paswan will agree
me that it is necessary to hold Eye
camps in the rural areas for the
rural people who cannot go to
hospitals, who cannot go to a
specialist even for a cataract
operation. (Interruptions). We
cannot establish these hospitals in
every village. If he has amny plan,
please let me know.
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PROF. MADHU DANDAVATE:
Such camps shall be only for the
poor persons. Rich people will
not lose their eyes like this.

SHRI B. SHANKARANAND:
I am talking about them only. I
am talking and I am interested
in the poor people. The rich can
take care of themselves.

Now, let me inform the House
that on the basis of the sample
survey carried out by ICMR it
has been estimated that there are
about 45 million people suffering
from visual impairment and over
9 million blind persons including
about 5 million people who can
be cured by proper surgery. These
figures include about 0.25 million
blind children who have lost sight
mainly due to nutritional defi-
ciency. infections and injury. I
am talking of the poor people,
the rural people. A National Tra-
choma control programme was
launched in 1963 which was con-
verted in 1976 into the National
Programmme for Prevention of
Visual Impairment and Control
of Blindness and it was renamed
in 1981 as the National Pro-
gramme for the Control of Blind-
ness. When we made this pro-
gramme on 1-4-81, we made it as a
Centrally sponsored Programme,
as 100 per cent Centrally aided
programme. The aims of this pro-
gramme are as follows:

Intensifying educational efforts
on eye health care through the
media of mass communication and
extension education methods;

Extending  eye-care services
through mobile units to restore
sight and relieve eye ailments
byhadopting an ‘eye-camp’ appro-
ach; :

and Establishing permanent
facilities for eye health care, as
ah intégral part of géreral health
services at peripheral,’ intermedi-
ate and central level. :

Sir, under this programme,
services are being provided to
give relief to the people of rural
areas through mobile units. One
mobile unit is expected to cover
5 adjoining districts and to con-
duct 1500 to 2000 eye operations.
The mobile units provide com-
prehensive eye care services in-
cluding out door treatment,
screening of school going children
and eye health education besides
surgical treatment. Permanent
infrastructure for providing eye
health care services is being de-
veloped at the level of PHCs_ Dis-
trict Hospitals, Medical Colleges,
Regional Institute and the Apex

Organisation which is the Dr.
Rajendra Prasad Centre at
AIIMS.

Regarding the achievements,

upto March 1982, we have been
able to equip and provide under
the programme as follows:—

Mobile units 45.

PHCs. 1510 with equipment
and personnel for eve health
care.

Also we have strengthened about
250 district hospitals as I have al-
ready stated. 26 Medical col-
leges have been strengthened. 18
medical colleges have training
facilities for training the ophthal-
mologist assistants. You have 4
regional institutes: They are at
Ahmedabad, Calcutta, Bangalore
and Hyderabad. Two more cen-
tres at Sitapur and Aligarh of
course, are there; but they have
to start functioning effectively. A
target in the 6th Plan is fixed to
reduce the incidence of blindness
to about 1|3, that is, to bring it
down from 1.4 per cent to 1 per
cent. |

Now the problem is this: How
are we to reach the poor people,
the¢ people who are living in ' the
rural areas of this country there
are many poor people of our co.
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untry who are living in various
farflung areas; they have not got
the capacity to go to any hospital
for eye care. We can reach these
people only through eye camps,
not by quacks. Please do not
identify these camps like what is
done by quacks. These eye camps
are manned by qualified surgeons.
They take proper eye care; they
are highly qualified. Don't com-
pare these with what have been
done by these quacks which inci-
dents have come to light recently.
These quacks are cheats. they are
committing crime against hu-
manity they are committing crime
against society: we cannot com-
vare such people who are exploit-
ing the miseries of the people
with genuine eve camps like the
Sanjay Gandhi Memorial Eye
Camps which we must congratu-
late. I congratulate them on the
excellent work which they have
done. (Interruptions) Please lis-
ten to me. T have listened to you.
Please now listen to me.

SHRI RAM VILAS PASWAN:
The Minister must not lose his
temper. (Interruptions),

SHRI B. SHANKARANAND:
You must listen to me: I have lis-
tened t+ vou. T must congratulate
the Saniav Gandhi Memorial
Trust. . (Interruptions) You can’t
shout me down.

SHRI RAM VILAS PASWAN:
You should reply to the point
raised by me.

SHRI B. SHANKARANAND:

Have patience; you cannot shout
me down.. . (Interruptions).

§t w0 Taeg qwae: 47 1o PEET
T v T8t faur

SHRI B. SHANKARANAND:

Mr, Paswan, I am sorry. I am not

yielding.
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SHRI RAM VILAS PASWAN:
You are not a‘master; you are first
a Member of Parliament and then
a Minister.

SHRI B. SHANKARANAND:
Sir, he should have the maner. .

SHRI RAM VILAS PASWAN:
Don’t behave like this, don’t be-
have like a master.

(Interruptions)

SHRI B. SHANKRANAND: He
should have patience to listen to
me: Please 'sit down. (Interrup-
tions). I am not at all yielding. I
am not here to please anybody.

(Interruptions)

I am not here to please any-
body;

I must reveal the facts.

(srer)

HOW qFED : FIT A AT T

Wt T Paeme OTRATT : aemmr oY,
AT o AE FAECE 1 EA FA
TEIET ¥ THiAZ G BT § ATEA
7 ATEIE F1 A HL G §

FYET WEEW  FOH  TAAT wEl
Tt fam g7

Ht w PaEmer TmEE o dF A
et wara gy g° P g heom afeser
Fitaa 7 o7 fegw fav g° g9=T @
femar oy g* a1 7@t ? afv §°F oferew
amar g www fafeax, e (Fagre)
% e W

(sreramT)

SHRI B. SHANKARANAND: 1
never interferred during his
speech; I listened to what he said,
good, bad, relevant or irrelevant.

SHRI RAM VILAS PASWAN:
I did mot say anything irrelevant.
(Interruptions).
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SHRI B. SHANKARANAND:
He raised a basic question about
these eye camps, and asked why
we should have these eye camps.
I am only trying to justify that
it is only through eye camps that
I can reach the poor people. In
justifying that I must give the
figures and he must listen.

i T faema a0 Pefaex
TEe fameg WY g 1| q g &
A T F TEA g |

T\ wEAO  : T I TG &
A FTA T H HIOT |

(F=rm)

AN HON. MEMBER: But let
us not be a laughing stock.

(InteTruptions)

SHRI B. SHANKRANAND: I
do not know whether I should
laugh. I canont laugh; I do nct
want to laugh.... (Interruptions)
I can smile only. Do you want
me to Jaugh at you? I do not
want to laugh at you. I do not
think, you are a laughing stock...
(Interruptions).

I wanted to tell the House that
it is only through eye camps that
I can take care of the rural poor
people. In this connection, I may
inform the House that the Sanjay
Gandhi Memorial Trust has car-
ried out till now 364 eye camps,
and they have already contacted
3.2 lakh patients, mostly the
poor people who deserve this. I
must congratulate them, and for
this they have not claimed any
money from the Government.
They are not making any profit;
they are doing it with a service
4o the society to alleviate their
sufferings. There are voluntary
organisations who are doing such
service, but are claiming money
from the Government, They
are. of course, doing good job,
and I would like to give figures

679 LS—17

of such institutions now.... (In-
terruptions). You should have an
eye to see the bright aspects of
life also; do not have an eye al-
ways to see the dark aspects of
life. Do not be pessimistiec....
(Interruptions), I do not want
to see things through your eyes.
I can see things through my eyes
only.

SHRI SATYASADHAN CHA-
KRABORTY: (Calcutta South)
You can see things through the

eyes of Shrimati Indira Gandhi
only.
SHRI B. SHANKARANAND:

Of course, she is my leader; you
must be happy that we are taking
care of the biggest democracy,
of which she is the leader.

I would now like to give the
figures of the total number of
cataract operations carried out
by voluntary organisations assis-
ted by Central Government
during 1981-82. I mentioned
about the Sanjay Gandhi Memo-
rial Trust, because they are not
assisted by the Central Govern-
ment. It has been estimated that
during 1981-82, the total num-
ber of cataract operations car-
ried out by voluntary organisa-
tions, assisted by the Central
Government were 34.000, by
mobile units provided under the
programme: 30,000. in district
hospitals. 5500 and in medical
colleges : 26250. Another volun-
tary organisation called Royal
Commonwealth Society for the
Blind operating at Bombay per-
formed about one lakh twenty-
eight thousand operations. I
must congratulate the Maharash-
tra Government. They have held
eye camps and have performed
one lakh operations. The Madhya
Pradesh Government have also
done very well in this. They have
performed 61,000 operations. Of
cpurse, these are all cataract
operations. So, the total cataract
operations through the eye camps
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come to about six lakhs fiftyfive
thousand. My friend, Paswan
and others must appreciate that
to the eye camps it is only the
poor who come and get the eyes
to see the people whether they
are their parents, mothers, sisters,
Paswan or we. This is how I say
we cannot forget that we must
strengthen our all efforts to take
care not only of the eyes, but the
health of the poor people. Pas-
wan has rightly raised a ques-
tion that on the one hand there
are so many thousands of doc-
tors and on the other hands they
are not taking care of the people.
But one thing I can tell that all
these trained medical graduates
cannot be eye surgeons and eye
specialists. So, we have taken
up a trammg programme for
training the eye specialists here.

5. Ffog FAR Hgar (TEER)
mﬁ@mmwrtr ar
WW&?TWW"WT!WW
WWHPWT{T‘I

ATET WHAT : TaTer  gaAT @S
g0, Q@ Sam ¥ T g )

gt. P wWX WEWD . UH a
9T FEd g fo wEEw ger wgm
Premr 271

SHRI B. SHANKARANAND:
One can say it is how you look
at life and it is your attitude
whether you are pessimistic or
optimistic which can only be said
by how vou look to life. One
can say the glass is half full and
there is another way of telling
that the glass is half empty. So
please see from this angle and
appreciate the things.

SHRI SATYASADHAN CHA-
KRABORTY: It all depends upgn
whether you are a Minister or
not. When vou are a Minister
you look at it from one way and
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when you are not a Minister you
look the other way. It is the
theory of relativity.

SHRI B. SHANKARANAND:
Professcr, I only pity you because
I know your agony is that you
cannot become Minister during
your life.

SHRI SATYASADHAN CHA-
KRABORTY: Sir, the Minister
has suddenly become an astrolo-
gerr But I am sure we are
coming in power in Delhi, if not
tomorrow, but day after tomor-
Trow.

SHRI B. SHANKARANAND: I
am not astrologer, but I can read
his face. I can see his agony.

SHRI SATYASADHAN CHA-
KRABORTY: It is a very bright
face.

SHRI B. SHANKARANAND :
Sir, Mr. Paswan asked about the
Bihar affairs and I'must reply to
that before I conclude. Perhaps
he referred to the Lakhisarai eye
camp. Sir, a free eye camp Wwas
held at Lakhisarai from Decem-
ber 13 to December 20, 1981. And
on the allegation which my hon.
friend has made and he read out
from the Press report, I can in-
form the House that an inquiry
committee consisting of a Magis-
trate and an eye specialist exa-
mined all the persons who had
attended the eve camp. Out of
the 68 persons operated upon, 53
persons could be contacted by
the inquiry committee. Out of
these people only six.- developed
some eye trouble and four deve-
loped major loss of vision requir-
ing hospitalisation. The Report
savs that the remaining 43 per-
song were found to have good
vision and did mot complain of
any comblication. The persons
examined did not complain about
the camp management and ap-
peared to be quite satisfied. It is
only some vested interests that
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spread the rumour about the mis-
management of the eye camp
and that is how the papers got
out the story.

AN HON. MEMBER: Malicious
propaganda.

SHRI B. SHANKARANAND:
I think my friend Mr. Paswan

will agree because he is more’

concerned about the reduction of
the quacks and a suggestion from
the Medical Council of India. I
will look into the matter. If
there is such a thing that we
have not taken any action, I can
say that I will surely take action
in the matter.

st e Pewme o - wemeET wE-
@, 9 UH g1 T 0BT § wWI T
T TRl A O 0F 93T o g @
gy gfeg  wizwer sigiaer 7 Ug
wwa faar o1 f5 gawr aqrv ghaew
et fear s ? wT wETR wE e
qy sfad amw 91 @Y g7 AT A
TTH FATS aaT § 7 W FOWN AR
Tl AT g 7

AW WETAT : FAT TEIA AT &1
e faqr g 7

sit e oA T giEEe
Usidher @I T8 & FAFE I¢  viaasy
S @ e faar g 7

SHRI G. M. BANATWALLA
(Ponnani): Words fail us while
condemning adequately the repre-
hensible crimes being committed
by quacks. 1t is shocking that
quacks play with the lives of the
people, just for a little money for
themselves. The present state-
ment that we have before the
House, I am afraid, dces not give
a complete picture of the gravity
of the situation that is created by
these quacks.

I admit that this may be because
of the way in which we have

framed the entire Calling Atten-.

tion Notice, We referred, in our

Calling Attention Notice, only te
the eye operations performed with
shaving blades etc. That means
we referred to (1) =ye operations
and (2) those eye operations alone
which have been performed with
shaving blades. Perhaps, taking
advantage of this particular lacuna
in our framing of the Notice, the
hon. Minister has said at page 3,
point 5 that “there are no reports
from any other State regarding
eye operations conducted by
quacks by using ordinary shaving
blades”.

Therefore, my humble appeal to
the hon, Minister would be to let
us know the total picture of the
gravity of the situation created by
the quacks irrespective of whether
they have been using shaving
blades or anything else, I would
further enlarge the scope of my
question and seek the indulgence
of the hon. Minister to let the
House know the total number of
persons killed or rendered disabl-
ed as a result of the so-called treat-
ment by quacks, whether in the
field of eye or elsewhere during a
period of one year. That may per-
haps give us an idea of the inten-
sity of the problem with which we
are faced; and will, therefore, en-
able us also to have a comparative
appreciation of governmental ef-
forts, while looking at the totality
of the picture.

I am sure that Government must
be having these figures, because
though our Calling Attention No-
tice did not refer to the eye opera-
tions performed by Sanjay Memo-
rial Trust and other voluntary
agencies, yet we have those figures
—for the knowledge of this House
—which we_appreciate, Any or-
ganisation Tﬂ%t performs gouod
work must receive due apprecia-
tion; not only appreciation but
also encouragement from the Gov-
ernment, The hon. Minister has
been saying that Sanjay Memorial
Trust which has been doing a good
work has received no financial as-
sistance from the Government, I
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want to say why not? Is it merely
because the name Sanjay is there;
and some may for reasons best
known to themselves not like that
word. There should be no such
inhibition, I would say that any
voluntary agency that 1s doing a
good work must receive proper
appreciation and encouragement
from the Government irrespective
of any other political considera-
tion.

We find that the eye camps were
being repeatedly organised in dif-
ferent places at different times.
We had an eye camF unfortunate-
ly by quacks at Lalpur from 2nd
to 8th March 2nd quite a number
of people lost their eyes. Again
there was an eye camp by quacks
at Rajkhera from 20th to 25th
March and many people lost their
eyes. Again, we had an eye camp
by quacks at Karavli from 3rd to
5th April. We therefore find a
series of eye camps by these
quacks. These eye camps were
being organised at different times
over a period of time by these
quacks and at every camp so
many people lost their eye sight.
What were the Department, the
Chief Medical Officer and the
Health Officer doing?

PROF. MADHU DANDAVATE:
Nationalising the eyes.

SHRI G, M. BANATWALLA:
Were they ignorant of these eye
camps being organised repeatedly
by these quacks or did they ignore
them or connive with the organi-
sation of these eye camps by these
quacks? In Lalpur also, an eye
camp went on from 2nd to °th
March, Then there were pamph-
lets printed and distributed among
the villages, and villagers from
far away places, as a result of these
pamphlets, came to the eye camp
which went on from 2nd to 8th
March, Are we to understand
that the Chief Medical Officer and

APRIL, 23, 1982

by guacks (CA) 392

the Public Health Officer were in
total ignorance of these things?
Then aiain an eye camp was held
in Rajkhera which was also follow-
ed by an eye camp at Karavli.

It is only after a complaint is
lodged with the police that the
police comes into action. We are
dependent too much on the police.
They are supposed tn nab the da-
coits, to look after everything.
What was our Department doing
or what were the Chief Medical
Officer and the Public Health Offi-
cer were doing? You may tell me
that it is none of their business to
keep an eye on quacks coming into
their areas and advertising and
collecting people and all that. If
that is the case, I will accept your
answer. But then I will urge upon
you to see that something must
be done in order to see that it
also becomes their duty to re-
main alert, What is being done
to make them alert? They come
into the picture only after the eye
camp has functioned for a num-
ber of days, after a lot of fanfare
and some incidents are reported.
Therefore, will the hon. Minister
enlighten this House as to what
is being done to alret the depari-
ment and alert the officers as far
as our Public Health Department
is concerned? And then, Sir, an-
other point must be noticed. In
the case of Lalpur village a num-
ber of people have lost their eyes
as a result of operations. The camp
went on from the 2nd to 8th of
March. Not a single so-called
quack who ran this eye camp has
up to now been arrested. What is
the difficulty? One and a half
months ago the eye camp was
there. It went on for so many
days! What is the difficulty in
identifying who were running
these eye camps and who have
performed the operations? Where
have they melted? Have they
melted into the air? Has the sky
picked them up? Has the earth
swallowed them up? But then, 1
may not go into this, because the
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moment I get eloquent because of
my inner sentiments, the hon, Mi-
nister pounces upon me as a per-
son who is speaking, with vehe-
mence thumping his foot and what
not. So. this is the point of view
to consider. Unless and until those
running the camps are apprehend-
ed and dealt with properly, ...
(Interruptions)

PROF. MADHU DANDAVATE:
He is anticipating his anger!

SHRI G. M. BANATWALLA: ...
and dealt with properly, nothing
is going to come up. So, my point
No. 1 was that when these eye
camps were being advertised and
when even the villagers from far
off villages came to know of an
eye camp being organised by
somebody, how is it that the offi-
cers concerned remained ignorant
and did not go into action? What
is being done in order to see that
they become loyal to their duties?

Another point that I have men-
tioned is, what is the difficulty in
apprehending the culprits who
have indulged in these heinous
crimes?

Sir, in the case of Rajkhera it
is good that three persons have
been arrested. Will he tell the
House what are the charges against
these persons? Under what sec-
tions have they been arrested?
What is the maximum punishment
provided under those particular
sections? Is the hon, Minister
satisfied that the punishment
theérein provided in those laws is
strict and stringent enough? If
they are not stringent—and he
realises that they are not strin-
gent—then what action does the
Government contemplate in order
_to see that stringent action is pro-
vided for in the relevant laws?

Sir, we are also told that the
Government of Rajasthan have
taken prompt action. What is
that action? Simply, instructing

the Chief Medical and other offi-
cers to take effective steps to pre-
vent occurrence of such cases in
future?

Now, the specific question, Mr.
‘Speaker, which I ask the Minis-
ter, is that the negligence of the
Health Officers has been sufficient-
ly established. They failed to come
into the picture when these eye
camps were advertised and were
being held repeatedly flor so many
days one after the other? Has the
Central Government or the Ra-
jasthan Government instituted any
inquiry whatsoever to find out the
negligence of these Health Offi-
cers, to see whether they perfor-
med their duties and to see that
they are brought to book if negli-
gence is established? Indeed I
understand that the police is in-
vestigating cases. But the police
must be investigating cases which
have come to light against those
quacks. What about shaking up
the Department into a state of
alertness?

We must admit here that the
main causes for all these unfortu-
nate incidents is the ignorance and
illiteracy that is there among the
rural masses. And the Minister
also has rightly observed at page
4 that the success of the program-
me will depend upon the coopera-
tion and active participation of
the community. Some Members
have been speaking about putting
a ban on quackery. Quacks have
no place. But the auestion is of se-
rious implementation. Here, of
course, the cooperation of the com-
munity is needed. Therefore, what
is being done to increase the num-
ber of non-official agencies and ac-
credited social workers in the rural
side. who may guide the rural
people with respect to their health
problems? The incident is a grim
pointer to the inadequate facilities
in rural areas. As I understand, 75
per cent of medical facilities are

P— e ___
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concentrated in urban areas, That
is the difficulty. While on paper,
there is one doctor for every 14,400
people, in practice the ratio in
rural areas is hardly 1:17600. We
must see that there are more and
more of mobile units. The Gov-
ernment has said that financial as-
sistance is being given to acquire
20 more mobile units.

13.47 hrs.

[MRr. DFPUTY-SPRAKER in the
Chair].

Will vou tell us the State-wise
break-up with resnc-t to these 20
more mobile units? I am asking the
State-wise hreak-up because of
one pirticular r:ason. Only a few
days back. we were told that Ra-
jasthan has taken a lead over
other States in .making medical
facilities available at doorsteps of
rural masses. When such is the
case with Rajasthan, I am afraid,
the situation is grave in several
other States. Indeed there should
be more and more of eve camps.
But then, will the Government see
to it that these eye camps are or-
ganised under the supervision of
the Government?

I was listening to the hon. Mi-
nister. He said that in certain
cases, there were eye cams man-
ned by proper doctors. In varigus
cases. operations were performed
in the hospitals by qualified doc-
tors and vet there was loss of eye-
sight because of post operative
complications. Even, when eye
ramps are organised by proper
doctor, then there is question of
post operative complications. ..

MR. DEPUTY-SPEAKER: Only
a doctor can clarify this.

SHRI G. M, BANATWALLA: I
would. therefore, nrge upon ine
Government that these eve camps

should b. under the strict supear-
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vision of the Government and the
officers there and proper attention
should he paid to the post opera-
tive complications that may arise.
Since we are talking about inade-
quate facilities, I must say that
there are nearly 3.5 lakh practi-
tioners of traditional medicine.
who are doing good work in rural
areas. Is there any plan with the
Government to incorporate these
practitioners of traditional medi-
cine, who are doing good work in
rural areas, into the scheme of
public health? If so, what are
the details of the scheme.?

People may flock to the eye
camps of the quacks also because
of the negligence in Government
hospitals; it is not only because
of insufficiencv of facilities at the
governmental level but also be-
cause of the negligence in the
hospitals and the innhospitaple
performance of the hospitals.

There is nn time to elaborate on
this.

Then, we also know that the
State Governments and municipal
corporations have started charg-
ing fee in public hospitals from the
poor people. For example, in the
Bombay Municipal Corporation
hospitals, exorbitant fees have
been laid down instead of free fa-
cilities in the hospitals. Up till now
these facilities were free. It is a
sad commentary on the welfare
nature of our State 33 or 34 years
after independence. Will the Gov-
ernment take up this matter seri-
ously and prevail upon the State
Governments, Corporations and
municipalities in order to see that
the medical farilities given at
public hospitals and other places
are really free? If they are in
financial difficuities and not in a
position to provide the free treat-
ment, will the Central Govern-,

ment come to their halp in a very
big way? '

A aquestion has been put about
compensation and rehabilitation of
the vietims. Government have said
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that it is a suggestion for action.
In such tragic cases, the Govern-
ment should a-t promptly and see
to it that the necessary compen-
sation, relied or rehabilitation to
the innocent victim is given with-
out any loss of time. They should
not wait till a suggestion for ac-
tion emanactes from this august
House.

I, therefore, hope that the vari-
ous questions that have been plac-
ed by me before the hon. Minis-
ter, just in order to strengthen his
own hands and in order to see
that such unfortunate incidents do
not take place, will receive due
consideration and  adequate and

satisfatory reply from the hon.
Minister.
SHRI B. SHANKARANAND:

The aon, Member has asked about
the gravity of the situation re-
garding the eye care of the peo-
ple. In reply to tha question of
Shri Ramvilas Paswan, I have
given detailed information regard-
ing the epidemological aspect of
the situation. During the course of
the talk he asked whether we have
a register of deaths caused by
quacks. This question relates to
the damage of eye sight and not
death; so, it does not arise out of
this. Further, Government do not
maintain any record of death caus-
ed by quacks

As 1 said earlier, people who are
committing crime against society
are existing everywhere and we
have no machinery to see how
many of them are existing and
what they are doing every day.

The hon. Member wanted {o
know whether the Rajasthan Gov-
ernment or the Central Govern-
ment have taken any action, or
propose to take any action, against
the health officials who have been
negligent in not detecting such
cases and taking prompt action in
this matter. If any person is neg-
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ligent, be it a health official or any
other official, we have to consider
very seriously what action to take
for such lapses.

SHRI G. M. BANATWALLA:
Is there any inquiry? What are
they doing? It is berause such
cases have been there.

SHRI B. SHANKARANAND:
As I have already said, the entire
matter is under police investiga-
tion and the Government of Ra-
jasthan are looking into the mat-
ter. I do not have gny further de-
tails in the matter,

SHRI G. M. BANATWALLA:
But the police investigation 18
different. T have been trying to
distinguish about this. He can say
that there is no inquirv about our
officers, the health officers. Why
were they negligent? That is the
inquiry that I have been asking
for. The police inquiry about the
quacks has been conducted, that is
a different thing altogether. The
eye camps were advertised, these
officers were sleeping. The inci-
dents were taking place in one
camp, another camp and the third
camp. The officers were sleeping.
What were they doing about thai?

SHRI B. SHANKARANAND:
Sir, this is a matter pertaining to
the Health Department of Rajas-
than.

(Interruptions)

MR. DEPUTY-SPEAKER: He
can get the information.

(InteTruptions)

SHRI INDRAJIT GUPTA (Ba-
sirhat): Sir. people’s health is di-
vided like that, It is a State sub-
ject!

SHRI B. SHANKARANAND:
But as the hon. Member has said,
if there has been anv lapse on the
part of any health officer, action is
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demanded on it. That much I
could say.

MR. DEPUTY-SPEAKER:
Health is a Concurrent subject.

(Interruptions)

SHRI B. SHANKARANAIID:
Regarding the eye camps, I have
already said that the cases that
are under discussion in Parliament
are not with reference to any real
eye camp. The fact about the culp-
rits who have tried to make easy
money over the ignorance of the
people by publishing leaflets and
advertisements does not go to show
that they were eye camps because
eye camps has a different concep-
tion. Eye camps require the com-
munity participation, eye camps
require the participation of the
health officials, eye camps require
following the guidelines as  given
by the Central Government. In
these cases none of these things
were observed. So, they were not
eye camps and let us not, in the
course of our discussion, malign
the good functioning of the real
eye camps which are doing yeo-
man service to the country.

The hon. Member wanted to
know the particular sections or
the provisions under which the
culprits are to be punished. T can
only say that penal provisions of
the IPC and the Medical Council
of India Act attract the attention
of the police and their taking steps
in the matter.

SHRI G. M. BANATWALLA:
They deserve stringent punish-
ment.

SHRI B. SHANKARANAN.D:
They do deserve, as I said, strin-
gent punishment.

T do agree with the hon. Mem-
ber that mere operation is not
enough, post-operative care is also
essential in order to avoid such
instances and in this case I do
agree with the hon. Member.
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The hon. Member posed another
question about the Bombay hospi-
tal charging fees recently. I am
not aware of the fact and without
knowing anything I  cannot ex-
press anv opinion.

SHRI G. M. BANATWALLA:
Please look into this.

SHRI B. SHANKARANAND:
I will look into this.

Regarding compensation, I have
said that it is a matter for action
and the suggestion is there for ac-
tion.

SHRI G. M. BANATWALLA:

Sir, are you satisfied with the ans-
wer?

MR. DEPUTY-SPEAKER: If you
are satisfied, I am satisfied.

13.59 hrs.
BUSINESS OF THE HOUSE

The MiniSter of State in Minis-
try of Home Affairs and Depart-
ment of Parliamentary  Affairs
(Shri P. Venkatasubhaiah): With
your permission, Sir, I rise to an-
nounce that Government Busi-
ness in this House during the
week commencing 26th April,
1982, will consist of:

(1) Consideration of any item:
0! Government Business carried
over from today’s Order Paper.

(2) Consideration and passing
of:

(a) The Indian Railways
(Amendment) Bill, 1982, as
passed by Rajya Sabha.

(b) The Wild Life (Protec-
tion) Amendment Bill, 1981.

(¢) The Pharmacy (Amend-
ment) Bill, 1981, as passed by
Rajya Sabha.

(d) The Pensions (Amend-
ment) Bill, 1981, as passed by
Rajya Sabha.



